FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF DHARMKALP CONSTRUCTIONS AND
CONSULTANCY PRIVATE LIMITED

SI. | PARTICULARS DETAILS
No
1. | Name of corporate debtor DHARMKALP CONSTRUCTIONS AND CONSULTANCY
PRIVATE LIMITED
2. | Date of incorporation of corporate debtor 22™ June 2016
3. | Authority under which corporate debtor is | ROC-Mumbai
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U45201MH2016PTC282686
Identification No. of corporate debtor
5. Address of the registered office and F-83, First Floor, Prime Mall, Beside Irla Church, Irla Road, Vile
principal office (if any) of corporate debtor | Parle, Maharashtra, India - 400056
6. | Date of closure of insolvency resolution 27.08.2026
process
7. | Liquidation commencement date of 28.08.2026
corporate debtor
8. | Name and registration number of the Kamal Kumar Jadwani
insolvency professional acting as IBBI/IPA-001/1P-P-02786/2022-2023/14259
Liquidator
9. Address and e-mail of Liquidator, as 10 First Floor, Centre One Building, World Trade Centre, Cuff
registered with the Board Parade, Mumbai 400005. Mumbai City, Maharashtra ,400005
kamaljadwani@gmail.com
10. | Address and e-mail to be used for 10 First Floor, Centre One Building, World Trade Centre, Cuff
correspondence with the Liquidator Parade, Mumbai 400005. Mumbai City, Maharashtra ,400005
cirp.dcepl@gmail.com

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the commencement of
Liquidation process of the Dharmkalp Constructions and Consultancy Private Limited on 28" August 2026.

Kamal Kumar Jadwani

Liquidator

Dharmkalp Constructions and Consultancy Private Limited

IP Registration No. IBBI/IPA-001/1P-P-02786/2022-2023/14259
(AFA No: AA1/14259/02/300627/109506- Validity Date: 30/06/2027)
Date: 31-08-2026

Place: Mumbai


mailto:kamaljadwani@gmail.com
mailto:cirp.dccpl@gmail.com

TUESDAY, SEPTEMBER 1, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

- Human Resources

ke J&K Bank

Serving To Empower

M.A. Road, Srinagar
Phone No's-0194-2713121-24
Email: recuritment@jkbmail.com

Apply For — Advisor (Treasury Operations)
onh Contract

In continuation to Notification No.: JKB/HR/Rectt/2026-382
Dated: - 12.08.2026, it is notified that the date for receipt of
applications for the advertised position of Advisor (Treasury
Operations) on Contract is extended from 01.09.2026 till
15.09.2026.

Interested candidates are requested to apply through the link
made available on Banks website (jkb.bank.in) under careers
tab. The candidate shall have to pay the requisite fee of Rs.
1,000/- per application.

The detailed notification for the position of Advisor - Treasury
Operations (On Contract) is available on Bank's website.

Note: Candidates who have already applied for the
advertised position in response to Notification No.:
JKB/HR/Rectt/2026-382 Dated: - 12.08.2026, need not to
apply again.

No.: JKB/HR/Rectt/2026-397 Sd/-
Dated:-31.08.2026 General Manager-HR
Registered office : Corporate Headquarters, M.A.Road, Srinagar 190001, Kashmir, India

CIN: L65110JK1938SGC000048 ; T : +91(0)194 2481 930-35 ; F : +91(0)194 248 1928;
E : info@jkbmail.com ; W : http://jkb.bank.in

tsna Sigele A®
pPunjab national bank

(Gowt. of India Undertaking)

ARMB, MUMBAI CITY
6thFloor,United Bank Tower, Sir P. M. Road, Plot No-25, Mumbai—
400 001 E-mail: cs6041@pnb.bank.in

POSSESSION NOTICE [Rule 8 (1)]

Whereas The undersigned being the Authorised Officer of the Punjab National Bank
under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security InterestAct, 2002 and in exercise of Powers conferred under Section 13 (12)
read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a
demand notice dated 22.06.2026 calling upon the Borrowers, Mr. Narendra Singh
Lakhbir Gill (Borrower/Mortgagor) & Mrs. Paramjeet Kaur Gill (Co-Borrower) to
repay the amount mentioned in the demand notice being Rs. 55,88,895.16 (Rupees
Fifty Five Lacs Eighty Eight Thousand Eight Hundred Ninety Five and Sixteen
Paise only) as on 31.05.2026 plus further interest & Other Charges w.e.f
01.06.2026 within 60 days from the date of notice/date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken po ion of the
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WHITE ORGANIC AGRO LIMITED
312A, Kailas Plaza, Vallabh Baug Lane, Ghatkopar (East), Mumbai - 400 077 INDIA
Tel: +91-22-25011983 | Web: www.whiteorganicagro.com
Email: info@whiteorganicagro.com | CIN: L01100MH1990PLC055860

NOTICE OF 36™ ANNUAL GENERAL MEETING
NOTICE is hereby given that the 36" Annual General Meeting (‘AGM’) of White Organic
Agro Limited will be held on Wednesday, 30" September, 2026, at 11:00 A.M. through
Video Conferencing / Other Audio Visual Means (‘OVAM”); to transact business as will be
detailed in the notice convening the said AGM proposed to be circulated in due course. In
view of General Circular No.: 20/2020 and No. 14/2020 dated May 05, 2020 and April 08,
2020 respectively; issued by ministry of corporate affairs, extended via 09/2024 dated
September 19, 2024. SEBI Circular No.: SEBI/HO/CFD/CFD-PoD-2/P/CIR/2024/133
Dated: October 3, 2024 and General Circular No. 03/2025 dated September 22, 2025 read
with other rules and regulations issued by SEBI and as applicable to the Company; the AGM
will be held without the physical presence of the shareholders at a common venue.
Instructions and guidelines for joining the meeting will be provided in the notice convening the
said AGM and the said notice will be made available on the website of the Exchange
https://www.bseindia.com/stock-share-price/white-organic-agro-ltd/whiteorg/513713/corp-
information/ and alternately you may download the same from E-voting Portal
https://www.evotingindia.com/noticeResults.jsp or website of BSE Limited (The exchange).
The Company is pleased to provide e-voting facility to all its members to exercise their right
to vote on the resolutions through E-Voting platform ("remote e-voting") provided by
Central Depository Services Ltd. (‘CDSL') allowing the shareholders to vote on given dates
from their respective locations and an ‘e-voting during AGM’ service is also being provided
to enable the members to vote while the meeting is in progress. Instructions would be
provided in the notice of the Annual General Meeting. The members whose names appear
inthe Register of Members /list of Beneficial Owners as on the cut-off date i.e. Wednesday,
23rd September, 2026 will be entitled to avail the facility of remote e-voting.
The annual report and notice for Annual General Meeting would be sent electronically to
those members who have registered their e-mail addresses. These documents will also be
available on the Company’s website, BSE Limited’s Portal and alternately you may
download the same from E-voting Portal https://www.evotingindia.com/noticeResults.jsp.

Shareholders, whose details are not registered with the depository, Company or
RTA, need to follow the following steps to register their email IDs and obtain user ID
and passwords, to participate in the e-voting process.

1. For Physical shareholders- please provide necessary details like Folio No., Name of
shareholder, scanned copy of the share certificate (front and back), PAN (self-attested
scanned copy), AADHAR (self-attested scanned copy) by email to Company’s email ID:
whiteorganicsweb@gmail.com or approach the RTA at: 1. For Physical shareholders-
please provide necessary details like Folio No., Name of shareholder, scanned copy of
the share certificate (front and back), PAN (self-attested scanned copy of PAN card),
AADHAR (self-attested scanned copy of Aadhar Card) by email to Company/RTAemail id.

2. For Demat shareholders -, Please update your email id & mobile no. with your
respective Depository Participant (DP)

3. For Individual Demat shareholders — Please update your email id & mobile no. with
your respective Depository Participant (DP) which is mandatory while e-Voting & joining
virtual meetings through Depository.

For White Organic Agro Limited
Sd/-

Mr. Darshak Rupani

Managing Director

DIN: 03121939

Date: 01-09-2026
Place: Mumbai

property described herein below in exercise of powers conferred on him under sub-
section (4) of section 13 of Act read with rule 8 of the Security Interest Enforcement)
Rules, 2002 on this 28th day of August of the year 2026.
The borrower in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the
Punjab National Bank for an amount of Rs. 55,88,895.16 (Rupees Fifty Five Lacs
Eighty Eight Thousand Eight Hundred Ninety Five and Sixteen Paise only) as on
31.05.2026 plus further interest & Other Charges w.e.f01.06.2026.
The borrower’s /guarantor’s /mortgagor’s attention is invited to provisions of sub-
section (8) of section 13 of the Act in respect of time available to redeem the secured
assets

Description of immovable property
All that Piece and Parcel of land and building bearing Residential Flat No 704 on 7th
Floor in the building named and styled as VIMAL PARK PHASE II, B-wing,
admeasuring 1026.00 sq ft (built up area) in survey No 30 Hissa No 1 part lying and
situated at revenue village shahad, Taluka Kalyan, Dist Thane, adm. Area about
3608.88 sq mtrs within the limits of Kalyan Dombivli Municipal Corporation and sub-
Registration District Kalyan and Registration Thane P.S. Sivadasan
Date : 28.08.2026 Authorized Officer
Place : Mumbai Punjab National Bank

qﬁmaﬁg Lfﬂ Union Bgrlzgg

YR WRPR BT IYhH A Government of India Undertaking
Asset Recovery Branch
Mezzanine Floor, 21, Veena Chambers, Dalal Street, Fort, Mumbai-400 001

APPENDIX-IV [Rule - 8 (1)] POSSESSION NOTICE (For immovable property)

Whereas,
The then Authorized Officer of Union Bank of India (erstwhile Corporation Bank),
Padma Colony, Virar West, Dist: Palghar — 401303 under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and
in exercise of powers conferred under section 13(12) read with rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued a demand notice dated 05/07/2019 calling
upon the Borrower/s Mr. Mahesh Jagdish Rathod & Ms. Smita Mahesh Rathod to
repay the amount mentioned in the notice aggregating to Rs. 1,03,76,826.00(One Crore
Three Lakh Seventy Six Thousand Eight Hundred And Twenty Six Only) as on the
date of Notice, together with further interest and other charges within 60 days from the
date of receipt of said notice.
The Borrower having failed to repay the amount, notice is hereby given to the Borrower
and the public in general that the undersigned being the Authorized Officer of Union
Bank Of India Asset Recovery Br., Mezzanine Floor, 21, Veena Chambers, Dalal
Street, Fort, Mumbai-400001 has taken Physical Possession of the property as
described herein below in exercise of powers conferred upon him under sub-section (4)
of Section 13 of the Act, read with rule 8 of the Security Interest (Enforcement) rules,
2002 on this 29th Day of August of the year 2026.
The Borrower & Guarantors in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be subject to the
charge of the Union Bank Of India Asset Recovery Br., Mezzanine Floor, 21, Veena
Chambers, Dalal Street, Fort, Mumbai-400001 for an amount of Rs. 1,03,76,826.00/-
(One Crore Three Lakh Seventy Six Thousand Eight Hundred And Twenty Six
Only) as on the date of Notice, together with further interest and other charges within 60
days from the date of receipt of said notice.
The borrower’s attention is invited to provisions of sub-Section 8 of Section13 of the Act,
in respect of time available, to redeem the secured assets..

DESCRIPTION OF THE IMMOVABLE PROPERTY
“Row House No.1, Adm. about Super Built-up area 1754.62 sq.fts. ie. 163.068 sq.mtrs,
situated at Row House No.1, Ground floor, 1st and 2nd floor, K.G.N. House Bunglow,
Vaishnavi Complex, Tandul Bazar, Village Kopri (old village Chandansar), Virar (E)-
401305, Tal. Vasai, Dist. Palghar”
Date: 29/08/2026
Place: Virar (East), Dist: Thane

Sd/- (Jeetendra Natoo)
Chief Manager & Authorized Officer

CR NO. 31 (Mazgaon)
IN THE BOMBAY CITY CIVIL COURT AT BOMBAY
COMMERCIAL SUMMARY SUIT NO 205 OF 2026
(Under order V Rule 20 (1-A) of the Code of Civil Procedure of 1908)
Plaint lodged on: 18/11/2025 Plaint admitted on:-16/04/2026
SUMMONS to answer plaint Under section O. XXXVII Rule 2 of the Code of Civil
Procedure, 1908.
Bank Of Baroda a body corporate constituted under theprovisions ]
of the Banking Companies | (Acquisition & Transfer of Undertakings ]
Act, 1970 having their Head office at Baroda House, Mandvi, ]
Baroda: 390001 having its Branch at Bank of Baroda Floor, 1 Ground ]
]
]

ORIGINAL

Road Branch Ranade Road, Ranade Chamber, Navprabhat Dadar (w)
Mumbai 400028 represented through its Branch Manager, Mr. Vishal
Thakur, Age 38 years.

...Plaintiff

Versus
1.NRSULTANABNIED Age: 31 Year, Occ: Busines
Address At: Room No D 2/12, Milan Badan, Kherani Road, Sakinaka
Mumbai Suburban Mumbai400079. ALSO, AT, Vill. Fatefur M Chatal
KarimganjAssam India 788720. .
To.
1.MR SULTAN AHMED
Above named Defendants.
(As per Order dated on 13.07.2026 in presiding in Court Room No. 31Judge N. B.
LAVTE SAHEB)

WHEREAS the above-named Plaintiff/s has instituted a suit in the Honorable Court
against you the above-named Defendant under Rule 2 of Order XXXVII of the Code of Civil
Procedure, 1908.

A.  The Plaintiff, therefore, prays: -

a. That this Hon'ble Court be pleased to pass an order and decree against the
Defendants, jointly and severally, to pay to the Plaintiff the sum of Rs. 4,71,930.03/-
(Rupees Four Lakh Seventy-One Thousand Nine Hundred and Thirty and Three Paisa
Only) along with future interest @11.30% + 2.00% Plus uncharged Interest and Penal
Interest from the date of NPA till realization from the date of filing the suit till the date of
payment/ realization as per the Particulars of Claim |.e., Exhibit “H” annexed hereto.
b.Thatthe Defendants be directed to pay the cost of this suit.

c.Any further reliefin the nature and circumstances of the case may be granted.

You are hereby Summoned to cause an appearance to be entered for you, within ten days
from the service hereof, in default where of the Plaintiff/s will be entitled the any time after
the expiration of such ten days to obtain a decree for the sum of Rs. 4,71,930.03/- (Rupees
Four Lakh Seventy-One Thousand Nine Hundred and Thirty and Three Paisa Only) and
such sum as prayed for and costs, together with such interest, if any, as the Hon’ble Court
may order.

If you cause an appearance to be entered for you, the Plaintiffs will thereafter serve upon
you a Summons for Judgment at the hearing of which you will be entitled to ask the Hon’ble
Courtfor leave to defend the Suit.

Leave to defend may be obtained if you satisfy the Hon’ble Court by affidavit otherwise
there is a defense to the suit on the merits or that it is reasonable that you should be allowed

to defend the suit. @
For Registrar

City Civil Court, Bomday

/..Defendants

Given under my hand and the seal of this Hon'ble Court.
Dated this on 01th the day of September, 2026

Adv. Dr. Jyoti Patkar,
Advocate For Plaintiff,
Flat No. D/203, 2nd Floor, Yugandhar Sudama, Opp.NanaNani Park, Manpada Road,
Dombivali East, Thane 421 201.E-mail: Advjyotipatkar27@gmail.com, Mob: 8976143130
You are hereby informed that Free Legal Service from the state Legal Services Authority,
High Court Legal Services Committee, District Legal Services Authority and Taluka Legal
Services Committee as per eligibility criteria are available to you and in case you are eligible
and desire to avail the free legal services, you may contact any of the above Legal Services
Authority/Committee.

Advocate for Plaintiff Signature.
NOTE: Next date in this Suitis 01.09.2026. Please check the status and next/further date of
this Suit on the official web-site of the City Civil & Sessions Court, Gr. Bombay.

PREMIER ROAD CARRIERS LIMITED
CIN: L63090MH1968PLC425986
Registered office: 901, Floor-9, B-Wing, Plot-211, Dalamal Tower, Free Press Journal Marg,
Nariman Point, Mumbai - 400021. Email: info@prclimited.co.in; Website: www.prclimited.co.in

NOTICE OF 58TH ANNUAL GENERAL MEETING,
E-VOTING INFORMATION AND BOOK CLOSURE
Notice is hereby given that the 58th Annual General Meeting (‘AGM") of the Members of the Company
will be held on Wednesday, 23rd September, 2026 at 3:00 P.M. IST at the Registered office of the
Company at 901, Floor-9, B-Wing, Plot-211, Dalamal Tower, Free Press Journal Marg, Nariman Point,
Mumbai-400021, to transact the business, as set out in the Notice convening the AGM.
Inaccordance with General Circular No. 14/2020 dated 8th April, 2020 and subsequent circulars issued in
this regard, the latest being Circular No. 09/2024 dated 19th September, 2024 issued by Ministry of
Corporate Affairs (“MCA") and Circular No. SEBI/HO/CFD/CFD-PoD-2/P/CIR/2024/133 dated 3rd
October, 2024 issued by Securities and Exchange Board of India (“SEBI”), the Notice convening the 58th
AGM and the Financial Statements for the financial year ended 31st March, 2026, along with Board's
Report, Auditors' Report and other documents required to be attached thereto has been electronically
sent to all the shareholders whose email addresses are registered with the Company, Registrar & Share
Transfer Agent (‘RTA”) and/or Depository Participant(s) (‘DP”) on 31st August, 2026. Additionally, in
accordance with Regulation 36(1)(b) of the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015 (Listing Regulations), the Company is also sending a letter to shareholders, whose e-
mail IDs are not registered with Company/RTA/DP, providing the weblink of Company's website from
where the Annual Report for FY 2025-26 can be accessed. The aforesaid documents are also available
onthe Company's website i.e. https:// www.prclimited.co.in.
Instructions for Remote E-voting
Remote E-voting: Pursuant to the provisions of Section 108 of the Act read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended and Regulation 44 of the SEBI Listing
Regulations, 2015, the Company is providing remote e-Voting before the AGM in respect of the business
to be transacted at the AGM to all its members for casting their votes on all the resolutions set out in the
Notice of the AGM. Purva Sharegistry India Pvt. Ltd. has been engaged by the Company to provide e-
Voting facility. The Instructions for remote e-voting are provided in the Notes to the Notice of the AGM.
The remote e-voting facility will be available during the period as given below:
Commencement of remote e-voting Sunday, 20th September, 2026 (10.00a.m. IST)
End of remote e-voting Tuesday, 22nd September, 2026 (5.00 p.m. IST)
The remote e-voting will be disabled beyond the aforesaid period and time by Purva Sharegistry India Pvt.
Ltd for voting thereafter.
AMember can opt for only one mode of voting i.e. either through remote e-Voting or Voting during the
AGM. Members who have cast their vote through remote e-Voting can participate in the AGM but shall not
be entitled to vote again. Once the vote on a resolution is cast by the member, he/she shall not be allowed
tochange it subsequently or cast the vote again.
Members of the Company holding shares in physical or dematerialised form, as the case may be, as on
the Cut-off date i.e., Wednesday, 16th September, 2026 (‘Cut-off date') only shall be entitled to avail the
facility to cast their vote(s) by way of remote e-Voting as well as Voting during AGM. The voting rights of
the members shall be in proportion to their share in the paid-up equity share capital of the Company as on
the Cut-off date. A person who is not a member as on cut-off date should treat this notice for information
purpose only. Any person, who acquires share(s) and becomes a Member of the Company after dispatch
ofthe Notice of the Meeting and is a Member as on the Cut-off date, may obtain the User ID and Password
by sending a request at evoting@purvashare.com.
The manner of remote e-voting for shareholders holding shares in dematerialised mode, physical mode
and for shareholders who have not registered their email addresses has been provided in the Notice
convening the 58thAGM.
In case of any queries regarding e-voting from the Purva e-Voting System, you can write an email to
evoting@purvashare.com or contact at 022-49614132 and 022-35220056 or send a request to Ms.
Deepali Dhuri, Compliance Officer at evoting@purvashare.com.
Book Closure: Register of Members and the Share Transfer Books of the Company will remain closed
from Thursday, 17th September, 2026 to Wednesday, 23rd September, 2026 (both days inclusive) for the
purpose of the 58th AGM.
For Premier Road Carriers Limited
Sd-
Vijay Kumar Gupta
Managing Director
DIN: 00798748

Place: Mumbai
Date : 1* September, 2026

HI-KLASS TRADING AND INVESTMENT LTD
CIN:L51900MH1992PLC066262
Regd. Office : 02, Shanti kutir Building, Shivaji Road, Off M G Road
Kandivali West, Mumbai - 400067, Phone: 8100121394, E-mail: info@hiklass.com

NOTICE OF 33RD ANNUAL GENERAL MEETING AND
INFORMATION ON E-VOTING AND RECORD DATE

NOTICE is hereby given that the 33rd (thirty-third) Annual General Meeting (the "AGM" or the
"Meeting") of the Members of Hi-Klass Trading and Investment Limited (the "Company") will
be held on Monday, September 28, 2026 at 12:30 A.M. (IST) through Video Conferencing
("VC") or Other Audio Visual Means ("OAVM") to transact the businesses as set out in the
Notice convening the Meeting (the "Notice"). The Ministry of Corporate Affairs vide its General
Circulars No. 14/2020, No. 17/2020, No. 20/2020, No. 02/2021, No. 2/2022, No. 10/2022, No.
09/2023, No. 09/2024 and No. 03/2025 dated April 8, 2020, April 13, 2020, May 5, 2020,
January 13, 2021, May 5, 2022, December 28, 2022, September 25, 2023, September 19,
2024 and September 22, 2025 respectively (hereinafter, collectively referred as the "MCA
Circulars"), has allowed companies to conduct their annual general meeting through VC or
OAVM, in compliance with the MCA Circulars and the relevant provisions of the Companies
Act, 2013 (as amended) (the "Act") and the rules made thereunder and the SEBI (Listing
Obligations and Disclosure Requirements) Regulations, 2015 (as amended) (the "Listing
Regulations"). In accordance with the Listing Regulations and the MCA Circulars, the Notice
along with the Annual Report including Audited Financial Statements for the financial year
ended March 31, 2026 have been sent only through e-mail, to those Members whose e-mail
addresses are registered with the Company or the Registrar to an Issue and Share Transfer
Agent (the "RTA"), i.e., Purva Sharegistry (India) Pvt. Ltd or any of the Depositories or the
Depository Participant(s) and holding equity shares of the Company as on Friday August
28,2026 . The Notice and the Annual Report are available on the website of the Company viz.,
https://www.hiklass.co.in/ and has also been forwarded to the Stock Exchanges where Equity
Shares of the Company are listed, enabling them to disseminate the same on their respective
websites viz., www.bseindia.com. The Notice shall also be available on the e-Voting website
of the agency engaged for providing e-Voting facility, i.e., Central Depository Services
Limited ("CDSL"), viz., helpdesk.evoting@cdslindia.com
Members are also informed hereby that:
1. Pursuant to Section 108 of the Act and Rule 20 of the Companies (Management and
Administration) Rules, 2014 (as amended) and Regulation 44 of the Listing Regulations, the
Company is pleased to provide e-Voting facilities through CDSL to its Members, in respect of
the businesses to be transacted at the AGM. The manner and instructions to cast votes
through remote e-Voting as well as through e-Voting system during the Meeting have been
provided along with the Notice.
2. The businesses set out in the Notice shall be transacted through e-Voting only. The
Members, whose names appear in the Register of Members / List of Beneficial Owners as on
Monday September 21, being the cut-off date, shall be entitled to avail the e-Voting facility.
Once vote(s) on Resolution(s) are cast by any Member, the same cannot be changed
subsequently. The remote e-Voting will commence on Friday, September 25, 2026 (9:00 A.M.
IST) and will end on Sunday, September 27, 2026 (5:00 P.M. IST). The module of remote e-
Voting shall be disabled by CDSL at 5:00 P.M. on Sunday, September 27,2026. A person who
is not a member as on the cut-off date, i.e., September 21, 2026, should treat the Notice for
information purposes only.
3. Members attending the AGM, who have not cast their votes by remote e-Voting, shall be
eligible to exercise their voting rights during the AGM through e-Voting system via
helpdesk.evoting@cdslindia.com Members who have exercised their voting rights by remote
e-Voting prior to the AGM may also attend the AGM through VC or OAVM but shall not be
entitled to cast their votes again during the AGM.
4. Any person, who acquires equity shares of the Company and becomes a member after
despatch of the Notice and holds shares as on the cut-off date, i.e., September 21,2026 may
obtain the login Id and password for e-Voting, by sending a request to CDSL at
helpdesk.evoting@cdslindia.com or to the Company at https://www.hiklass.co.in/ Members
who are already registered with CDSL for remote e-Voting can use their existing User Id and
Password for e-Voting.
5. All documents referred to in the Notice and the Explanatory Statement thereto shall be
made available for inspection by the Members of the Company, without payment of fees, upto
and including the date of AGM. Members desirous of inspecting the same may send their
requests atinfo@hiklass.co.in from their registered e-mail addresses mentioning their names
and folio numbers / demat account numbers.
6. In case of any queries / grievances relating to e-Voting, Members may refer to "Frequently
Asked Questions on e-Voting (For Shareholders).pdf" and "e-Voting Manual -
Shareholder.pdf* available at the "Download" section of CDSL e Voting website, i.e.
www.evotingindia.com or call on: 91 2262343333 or contact Mr. Bhupendra Patel , Vice
President of CDSL or at e-mail id: helpdesk.evoting@cdslindia.com . Members holding
securities in demat mode with NSDL, can call at 022 48867000 .. or at e-mail id:
evoting@nsdl.com . Forany further assistance, Members may also contact Mrs. Neha Kedia,
Company Secretary, Hi-Klass Trading and Investment Limited at Telephone No.:
+913345186806 or at e-mail ID: info@hiklass.co.in
Attention of the Members is also drawn to the SEBI Circular no. HO/38/13/11(2)2026-
MIRSDPOD! 1/3750/2026 dated January 30, 2026 on Special Window for Transfer and
Dematerialisation of Physical Securities, copy of which is also available on the website
of the Company. The Special Window is open from February 05, 2026 and shall remain
openttill February 04,2027.
For HI-KLASS TRADING AND INVESTMENT LIMITED
Sd/- Sanjay Kumar Jain
Managing Director
Din : 00415316

Place : Mumbai
Date : 31-08-2026

SHIVA SUITINGS LIMITED
CIN: L17110MH1985PLC038265
Registered Office: 384-M, Dabholkar Wadi,Kalbadevi Road,Mumbai - 400002,
Tel. No.:022-2208-7170,
Email Id: i tor@shi itings.com , Websi hi itings.com,

Www.

Notice of the Annual General Meeting of the Company to be convened through
Video Conferencing (VC) or Other Audio-Visual Means (OAVM). Book Closure
Record Date and Remote E-Voting Information

NOTICE is hereby given that:

The Annual General Meeting (AGM) of the Company will be held on Wednesday, 30th

September, 2026 at 11:30A.M. through Video Conferencing (VC)/ Other Audio Visual Means

(OAVM) to transact the business as set out in the Notice of the AGM in accordance with the

Circular issued by the Ministry of Corporate Affairs (MCA) dated 28.12.2022 [read with Circulars

dated 08.04.2020, 13.04.2020, 21.04.2020, 05.05.2020, 13.01.2021 14.12.2021 and 05.05.2022

(Collectively referred to as MCA Circulars)] and SEBI Circular dated 12.05.2020, 15.01.2021

and 13.05.2022 to transact the business in terms of the notice, which is being emailed to the

members directly along with the Annual Report for the Financial Year ended 31st March, 2026.

Pursuant to Section 91 of the Companies Act, 2013 itis hereby informed that the Register of

Members and Share Transfer Books of the Company will remain closed from 23rd September,

2026 to 30th September, 2026 (both days inclusive) for the purpose of Annual General Meeting.

In terms of Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies

(Management and Administration) Rules, 2014, as amended and Regulation 44 of the SEBI

(Listing Obligations and Disclosure Requirements) Regulations, 2015 and Secretarial Standard

on General Meetings (SS-2) issued by the Institute of Company Secretaries of India, the

Company is pleased to offer its members the facility of "remote e-voting" provided by the

National Securities Depository Limited (NSDL) to enable them to cast their vote by electronic

means on all the resolutions as set out in the said Notice.

The details pursuant to provisions of the Companies Act, 2013 and the Rules framed thereunder

are given below:

a. the business as set out in the Notice of AGM shall be transacted by electronic means;

b. date and time of commencement of remote e-voting through electronic means: Sunday,
27th September, 2026 at9:00a.m.;

c. date and time of end of remote e-voting through electronic means: Tuesday, 29th
September, 2026 at 5:00 p.m.;

d. the cut-off date for determining the eligibility to vote by remote e-voting or e-voting at the
time of the AGM is, Wednesday 23rd September, 2026;

e. voting through remote e-voting shall not be allowed beyond 5.00 p.m. on Tuesday, 29th
September, 2026;

f. any person, who acquires shares of the Company and becomes member of the Company
after dispatch of the Notice of AGM and holding shares as of the cut-off i.e. Wednesday,
23rd September, 2026, may obtain the login ID and password by sending a request at
evoting@nsdl.co.in or_www.shivasuitings.com. However, if any person is already
registered with NSDL for e-voting then existing user ID and password can be used for
casting vote;

g. Members may note that:

the remote e-voting module shall be disabled by NSDL after the aforesaid date and time

for voting and once the vote on a resolution is cast by the member, the member shall not

be allowed to change it subsequently;

Since the AGM will be convened through VC / OAVM, the facility for voting through

physical ballot paper will not be made available, however members may cast their vote

through e-voting which will be made available at the time of the AGM;

(iii) the members who have cast their vote by remote e-voting prior to the AGM may attend the
AGM conducted through VC / OAVM but shall not be entitle to cast their vote again;

(iv) aperson whose name is recorded in the register of members or in the register of beneficial
owners maintained by the depositories as on the cut-off date only shall be entitled to avail
facility of remote e-voting as well as e-voting at the time of AGM; and

h. Forthe process and manner of remote e-voting, members may go through the instructions
inthe Notice convening the AGM and in case of any queries or issues regarding e-voting,
members may refer the Frequently Asked Questions ("FAQ") and e-voting manual available
at www.evoting.nsdl.com under help section or write an email to evoting@nsdl.co.in.
Members having any grievance connected with remote e-voting or e-voting at the time of
AGM may contact Mr. Tejas Chaturvedi, Assistant Manager, (NSDL) National Securities
Depository Limited, Trade World, 'A" Wing, 4th Floor, Kamala Mills Compound, Senapati
Bapat Marg, Lower Parel (West), Mumbai - 400013 or send an email to evoting@nsdl.co.in
or call 18001020990.

i. Members who are holding shares in physical form or whose email addresses are not
registered with the Company can cast their vote through remote e-voting or through the e-
voting at the time of the meeting in the manner and following the instructions as mentioned
below.

(i

FORMB
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
OR A O O AKEHOLDERS O
DHAR ALP O RU ON A »
° A PR ATE »
Sl. NO. PARTICULARS DETAILS

DHARMKALP CONSTRUCTIONS AND
CONSULTANCY PRIVATE LIMITED

1. | Name of corporate debtor

2. | Date of incorporation of corporate debtor 22" June 2016

3. | Authority under which corporate debtor is ROC-Mumbai

incorporated / registered

4. | Corporate Identity No. / Limited Liability

Identification No. of corporate debtor U45201MH2016PTC282686

F-83, First Floor, Prime Mall, Beside Irla Church,
Irla Road, Vile Parle, Maharashtra, India - 400056

5. | Address of the registered office and
principal office (if any) of corporate debtor

6. | Date of closure of insolvency resolution 27.08.2026
process
7. | Liquidation commencement date of 28.08.2026

corporate debtor

Kamal Kumar Jadwani
IBBI/IPA-001/IP-P-02786/2022-2023/14259

8. | Name and registration number of the
insolvency professional acting as Liquidator

10 First Floor, Centre One Building, World Trade
Centre, Cuff Parade, Mumbai 400005. Mumbai
City, Maharashtra, 400005

kamaljadwani@gmail.com

9. | Address and e-mail of Liquidator, as
registered with the Board

10. | Address and e-mail to be used for
correspondence with the Liquidator

10 First Floor, Centre One Building, World Trade
Centre, Cuff Parade, Mumbai 400005. Mumbai
City, Maharashtra, 400005

cirp.dccpl@gmail.com

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the
commencement of Liq‘uidation process of the Dharmkalp Constructions and C It:
Private Limited on 28" August 2026.

Kamal Kumar Jadwani

Liquidator

Dharmkalp Constructions and Consultancy Private Limited

IP Registration No. IBBI/IPA-001/IP-P-02786/2022-2023/14259
(AFA No: AA1/14259/02/300627/109506 - Validity Date: 30/06/2027)

Date :31-08-2026
Place : Mumbai

Type of

Login Method
shareholders

Individual
Shareholders
holding
securities in
demat mode
with NSDL.

1. For OTP based login you can click on https://eservices.nsdl.com/
SecureWeb/evoting/evotinglogin.jsp. You will have to enter your 8-digit
DP ID,8-digit Client Id, PAN No., Verification code and generate OTP.
Enter the OTP received on registered email id/mobile number and click
on login. After successful authentication, you will be redirected to NSDL
Depository site wherein you can see e-Voting page. Click on company
name or e-Voting service provider i.e. NSDL and you will be redi-
rected to e-Voting website of NSDL for casting your vote during the
remote e-Voting period or joining virtual meeting & voting during the
meeting.

2. Existing IDeAS user can visit the e-Services website of NSDL Viz.
https://eservices.nsdl.com either on a Personal Computer or on a mo-
bile. On the e-Services home page click on the "Beneficial Owner"
icon under "Login" which is available under 'IDeAS' section, this will
prompt you to enter your existing User ID and Password. After success-
fulauthentication, you will be able to see e-Voting services under Value
added services. Click on "Access to e-Voting" under e-Voting ser-
vices and you will be able to see e-Voting page. Click on company
name or e-Voting service provider i.e. NSDL and you will be re-
directed to e-Voting website of NSDL for casting your vote during the
remote e-Voting period or joining virtual meeting & voting during the
meeting.

3. Ifyou are notregistered for IDeAS e-Services, option to register is avail-
able at https://eservices.nsdl.com. Select "Register Online for IDeAS
Portal" or click at https://eservices.nsdl.com/SecureWeb/
|deasDirectReg.jsp

4. Visit the e-Voting website of NSDL. Open web browser by typing the
following URL: https://www.evoting.nsdl.com/ either on a Personal
Computer or on a mobile. Once the home page of e-Voting system is
launched, click on the icon "Login" which is available under 'Share-
holder/Member' section. A new screen will open. You will have to enter
your User D (i.e. your sixteen digit demat account number hold with
NSDL), Password/OTP and a Verification Code as shown on the screen.
After successful authentication, you will be redirected to NSDL Deposi-
tory site wherein you can see e-Voting page. Click on company name
or e-Voting service provider i.e. NSDL and you will be redirected to
e-Voting website of NSDL for casting your vote during the remote e-
Voting period or joining virtual meeting & voting during the meeting.

ATLANTIC COMMERCIAL COMPANY LIMITED

Registered Office: Unit No. 2075, 2nd Floor, Plaza-ll, Central Square, 20,
Manohar Lal Khurana Marg, Bara Hindu Rao, Delhi-110006
CIN: L51909DL1985PLC020372 Website: www.atlantic-commercial.com
E-mail id: limitedatlantic@gmail.com, Phone No.: 011 - 41539140

INFORMATION REGARDING 41ST ANNUAL GENERAL MEETING OF
ATLANTIC COMMERCIAL COMPANY LIMITED

Notice is hereby given that the 41st Annual General Meeting ('AGM') of ATLANTIC

COMMERCIAL COMPANY LIMITED ('the Company') is scheduled to be held on Wednesday,

September 30, 2026 at 2:30 P.M. (IST) at the registered office of the Company at Unit No.

2075, 2nd Floor, Plaza-Il, Central Square, 20, Manohar Lal Khurana Marg, Bara Hindu Rao,

Delhi-110006 to transact the businesses set out in Notice convening the AGM.

In compliance with the above-mentioned MCA & SEBI Circulars and the relevant provisions of

the Companies Act, 2013 and the SEBI (Listing Obligations and Disclosure Requirements)

Regulations, 2015 ('Listing Regulations'), the Notice of 41st AGM and Annual Report of the

Company for the financial year 2025-26, will be sent through electronic mode to those

Members, whose e-mail addresses are registered with the Company, Depository Participants

('DPs') or Company's Registrar & Share Transfer Agent ('RTA'). Additionally, in accordance

with Regulation 36(1)(b) of the Listing Regulations, a letter containing the weblink and exact

path of the Notice of 41st AGM and Annual Report for the financial year 2025-26 will be send
at the registered address of the Members whose e-mail addresses are not registered with the

Company/RTA/DPs and will also be available on the company’s Website at www.atlantic-

commercial.com. The Members requiring the hard copy of the Annual report may send their

request on limitedatlantic@gmail.com.

The Company is providing the facility to the Members to exercise their right to vote by electronic

means (i.e. remote e-voting and e-voting during the AGM) on the resolutions set forth in the

Notice of the AGM and has engaged the services of National Securities Depository Limited

('NSDL') to facilitate voting through an electronic voting system. The process of e-voting

(including the manner in which Members holding shares in physical form or who have not

registered their e-mail address can cast their vote through e-voting i.e. remote e-voting and

e-voting during the AGM), forms part of the Notice of the AGM.

Manner of registering/updating email address:

e Members holding shares in physical form and who have not registered/ updated their
KYC details including e-mail id with the Company or RTA, may register/update such
details by downloading the relevant forms from the said link https://www.mcsregistrars.com/
downloads.php and sending the same physically along with the request letter duly filled
with the details therein and attaching such documents as required in the forms to MCS
Share Transfer Agent Limited, Unit: Atlantic Commercial Company Limited, 179-180,
DSIDC Shed, 3rd Floor, Okhla Industrial Area, Phase-1, New Delhi-110020.

e Members holding shares in dematerialized mode and have not registered/ updated their
e-mail address, can register/update their email address with the Depository Participants
where they maintain their demat accounts.

Any person who acquires share(s) and becomes a Member of the Company after the date

of dispatch of Notice of the AGM and holding shares as on the cut-off date i.e. Wednesday,

September 23, 2026, may obtain the Login ID and Password by following the instructions as

mentioned in Notice of the AGM or sending a request to NSDL at evoting@nsdl.com.

Pursuant to the recent SEBI Circular, SEBI has mandated all listed companies to record PAN,

Nomination, Contact details, Bank A/c details and Specimen signature for their corresponding

folio numbers of holders of physical securities. Relevant details and prescribed forms in this

regard are available on the website of the Company at www.atlantic-commercial.com.

In case of any query regarding e-voting facility, please refer Frequently Asked Questions

(FAQs) and e-voting user manual for Shareholders available at the Download section at

www.evoting.nsdl.com or send a request to Ms. Pallavi Mhatre, Deputy Vice President (NSDL)

at evoting@nsdl.com or can write at NSDL, 301, 3rd Floor, Naman Chambers, G Block, Plot

No- C-32, Bandra Kurla Complex, Bandra East, Mumbai- 400051 or call at 022 - 4886 7000.

For Atlantic Commercial Company Limited
Sd/-

Place: Delhi
Date: 31.08.2026

Ms. Olive Pamela Jacob
Company Secretary

Individual
Shareholders
holding
securities in
demat mode
with CDSL

Users who have opted for CDSL Easi/ Easiest facility, can login through
their existing user id and password. Option will be made available to
reach e-Voting page without any further authentication. The users to
login Easi /Easiest are requested to visit CDSL website
www.cdslindia.com and click on login icon & New System Myeasi
Tab and then user your existing my easi username & password.

2. After successful login the Easi/ Easiest user will be able to see the e-
Voting option for eligible companies where the evoting is in progress
as per the information provided by company. On clicking the evoting
option, the user will be able to see e-Voting page of the e-Voting service
provider for casting your vote during the remote e-Voting period or join-
ing virtual meeting & voting during the meeting. Additionally, there is
also links provided to access the system of all e-Voting Service Pro-
viders, so that the user can visit the e-Voting service providers' website
directly.

3. Ifthe user is not registered for Easi/Easiest, option to register is avail-
able at CDSL website www.cdslindia.com and click on login & New
System Myeasi Tab and then click on registration option.

4. Alternatively, the user can directly access e-Voting page by providing

Demat Account Number and PAN No. from a e-Voting link available on

www.cdslindia.com home page. The system will authenticate the user

by sending OTP on registered Mobile & Email as recorded in the Demat

Account. After successful authentication, user will be able to see the

e-Voting option where the evoting is in progress and also able to di-

rectly access the system of all e-Voting Service Providers.

You can also login using the login credentials of your demat account
through your Depository Participant registered with NSDL/CDSL for e-
Voting facility. upon logging in, you will be able to see e-Voting option.
Click on e-Voting option, you will be redirected to NSDL/CDSL Depository
site after successful authentication, wherein you can see e-Voting fea-
ture. Click on company name or e-Voting service provideri.e. NSDL and
you will be redirected to e-Voting website of NSDL for casting your vote
during the remote e-Voting period or joining virtual meeting & voting during
the meeting.

Individual
Shareholders
(holding
securities in
demat mode)
login through
their depository
participants

By order of the Board of Directors
For Shiva Suitings Ltd.

Sd/-

Bharat Tulsani

Company Secretary

Place:Mumbai
Date: 01.09.2026
For more information please visit:

www.shivasuitings.com
www.bseindia.com

"IMPORTAN

Whilst care is taken prior to acceptance of
advertising copy, itis not possible to verify
its contents. The Indian Express (P)
Limited cannot be held responsible for
such contents, nor for any loss or damage
incurred as a result of transactions with
companies, associations or individuals
advertising in its  newspapers or
Publications. We therefore recommend
that readers make necessary inquiries
before sending any monies or entering
into any agreements with advertisers or
otherwise acting on an advertisement in
any manner whatsoever.
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MADHUCON PROJECTS LIMITED
(CIN: L74210TG1990PLC011114)
Regd. Office: 1-7-70, Jublipura, Khammam-507003, Telangana.
Corp. Office: Madhucon House, No. 1129/A, Road No. 36, Jubilee Hills,
Hyderabad — 500033, Telangana, Phone: 040-23556001; Fax: 040- 23556005.
E-Mail: corporate@madhucon.com, Website: www.madhucon.com

NOTICE OF 36™ ANNUAL GENERAL MEETING

Notice is hereby given that the 36™ Annual General Meeting (AGM) of
the members of the Company will be held on Tuesday, 29th September,
2026 at 3.00 P.M. at the Registered Office of the Company situated at 1-7-
70, Madhu Complex, Jublipura, Khammam-507003 to transact the
business as set out in the Notice convening the AGM. Kindly make it
convenient to attend the AGM.

The Company has engaged the services of KFin Technologies Limited
(KFintech) for providing e-Voting service facility for this AGM.

In line with the aforementioned applicable provisions, the Notice of the
36th AGM and the Annual Report FY 2025-26 have been emailed to the
members whose email IDS are registered with the Depositories or the
Company/its Registrar and Transfer Agent, as the case may be. For
Shareholders who have not registered their e-mail addresses, physical
intimation letters containing the web-links to the Annual Report and AGM
Notice have been dispatched. The said Annual Report 2025-26 displayed
on the websites of the Company i.e., www.madhucon.com, KFin at
www.kfintech.com, BSE Limited www.bseindia.com, National Stock
Exchange of India Limited www.nseindia.com and KFintech https://
evoting .kfintech.com

The Board of Directors of the Company has appointed Ms. Vendra
Madhumita, Practicing Company Secretary, as Scrutinizer to conduct the
voting in a fair and transparent manner.

Book Closure:

Pursuant to Section 91 of the Companies Act, 2013 read with Rule 10 of
the Companies (Management and Administration) Rules, 2014 and other
applicable provisions if any, the Register of Members and the Share
Transfer Books of the Company will be closed from Wednesday, 23rd
September, 2026 to Tuesday, 29th September, 2026 (both days inclusive)
for the purpose of 36th AGM of the Company.

Remote e-Voting and e-Voting at the AGM:

In compliance with the provisions of Section 108 of the Companies Act,
2013, Rule 20 of the Companies (Management and Administration) Rules,
2014, Secretarial Standard on General Meetings (SS-2) and Regulation
44 of the SEBI (LO&DR) Regulations, 2015 the facility for remote e-voting
and e-voting during the AGM in respect of the business to be transacted
as per the Notice is being provided by the Company through KFintech.
The cut-off date for the purpose of determining eligibility of members for
e-voting is Tuesday, 22nd September, 2026. The detailed procedure
and instructions for remote e-voting are mentioned in the AGM Notice.

The remote e-voting shall commence at 09:00 hrs. (IST) on Saturday,
26th September 2026 and end at 17:00 hrs. (IST) on Monday, 28th
September, 2026.

Remote e-voting shall not be allowed beyond the aforesaid date and time
and the e-voting module shall be disabled by KFintech upon expiry of
aforesaid period. Members, who have cast their votes by remote e-voting
may also attend the AGM and the Members, who have not cast their vote
on the resolutions through remote e-voting and are otherwise not barred
from doing so, shall be eligible to vote through e-voting during the AGM.

Members of the Company who have purchased their shares after dispatch
of the notice but before the cut-off date (i.e. 22nd September, 2026)
may contact KFintech at Tel No. 18003094001 (toll free) to obtain Login ID
and Password or send a request to einward.ris@kfintech.com

In case of any query and/or grievance, in respect of e-Voting, Members
may refer to the Help & Frequently Asked Questions (FAQs) and e-voting
user manual available at the download section of https://
evoting.kfintech.com or Mr.V Raghu of Kfin Technologies Limited,
Selenium, Plot 31 & 32, Gachibowli Financial District, Nanakramguda,
Hyderabad-500032 or at einward.ris@kfintech.com and
evoting@kfintech.com or call KFintech’s toll free No. 18003094001 for
any further clarifications.
For Madhucon Projects Limited

Sd/-
Date :01-09-2026 (D. Malla Reddy)
Place :Hyderabad Company Secretary
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